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ANNUAL REPORT ON INDUSTRIAL AND
COMMERCIAL TUNDERTAKINGg OF CEN-
TRAL GOVERNMENT (PUBLIC ENTER-
PRISES SURVEY) FOR 1078-79,
Vois. I 1o IIL

SHRI R. VENKATARAMAN: On
behalf of Shri Jagannath Pahadia, I
beg to lay on the Table a copy of the
Annual Report (Hindi and English
versions) on the working of Indus-
trial and Commercial Undertakings
of the Central Government (Public
Enterprises Survey) for the Yyear
1978-79. (Volume; I to III). [Placed
in Library. See No. LT-379/80.]

NOTIFICATIONS UNDER ALL INDIA SERVI-

ceEs Act aNp UnroN PuUBLIC SERVICE

Commirssion (EXEMPTION FROM CON-

SULTATION) AMENDMENT REGULATIONS,
1979.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table: —

(1) A copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951: —

(i) The Indian Police Service
(Pay) First Amendment Rules,
1980, publisheq in Notification
No GSR 45 in Gazette of India
dateq the 19th January, 1980.
[Placed in Library. See No. LT-
380/80.]

(ii) The IA.S. (Fixation of
Cadre Strength) First Amend-
ment Régulations, 1980, published
in Notification No. GSR 76 in
Gazette of India dateg the 26th
January, 1980. [Placed in Library.
See No. LT-381/80.]

(iii) The IAS (Pay) First
Amendment Rules, 1980, publish-
ed in Notification No. GSR 77 in
Gazette of India dated the 26th
January, 1980. [Placed in Library.
See Nv. LT-382/80.]

(iv) The Indian Administra«
tive Service (Fixation of Cadre
Strength) Second Amendment
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Regulations 1880, published in
Notification No. GSR 23(E) in
Gazette of India dated the 30th
January, 1980. [Placed in Lib-
rary. See No. LT-383/80.]

(v) The Indian Administra-
tive Service (Pay) Second Am-
endment Rules, 1980, published
in Notification No. GSR 24(E)
in Gazette of India dated the
30th January, 1980. [Placed in
Library. See No. LT-384/80.1

(vi) The Indian Administrative
Service (Fixation of Cadre
Strength) Third Amendment Re-
guations, 1980, published in No-
tification No. GSR 158 in Gazette
of India dated the 9th February,

1980. [Placed in Library. See
No. LT—385/80,]
(vii) The Indian Administra-

tive Service (Pay) Third Amend-
ment Rules, 1980, published in
Notification No. GSR 159 in
Gazette of India dated the 9th
February, 1980| [Placed in
Library. See No. LT-386/80.]

(viii) "The Indian Administra-
tive Service (Fixation of Cadre"
Strength) Fourth Amendment
Regulations, 1980, published in
Notification No. GSR 176 in
Gazette of India dated the 16th
February, 1980. [Placed in Library..
See No. LT-387/80.]

(ix) The I.A.S. (Fixation of
Cadre Strength, Fifth Amend-
ment Regulations, 1980, published
in Notification No. GSR 202 in
Gazette of India dated the 23rd
February, 1580. [Placed in Library.
See No. LT-388/80.]

(2) A copy of the Union Public
Service Commission (Exemption
from Consultation) Amendment
Regulations, 1979 (Hindi and Eng-
lish versions) published in Notifi-
cation No. G.S.R. 740 in Gazette of
India dated the 2nd June, 1979

together with corrigendum there-
to published in Notification No.

GSR 441(E) in Gazette of India
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dateg the 14th July, 1879, under
clause (5) of article 320 of the Con-
stitution together with an explana-
tory memorandum. [Placed in
Library. See No. LT-3980/80.]

12,15 hrs,
ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table the following five Bilis passed
by the Houses of Parliament during
the last session and assented to:

1. The Appropriation Bili, 1980.

2 The Appropriation (Railways)

Bill, 1980.

3. The Contingency Fund of India
(Amendment) Bill, 1980.

4. The Payment of Bonus (Amend-
ment) Bill, 1980.

5. The Central Excises and Salt and
Additional Duties of Excise (Amend-
ment) Bill 1980.

Sir, I aiso lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the fol-
lowing three Bills passed by the
Houses of Parliament during the last
session and assented to:

1. The Government of Union Terri-
tories (Amendment) Bill, 1980.

2. The Prevention of Blackmar-
keting and Maintenance of Supplies
of Essential Commodities Bill, 1980,

3. The Representation of the
People (Amendment) Bill, 1980.

12.17 hrs,
ELECTION TO COMMITTEE
COMMITTEE ON OFFICIAL LANGUAGE
g Wl (et obw i) = AT,
¥ g TR w@ g -

‘P TrowmsT  sPuPeaw, 1963
& 9TT 4 F IUAY (2) B/ AW
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wgwm ® TEH AAAT B
foq fg=xt ® wmivm 7 gE wfa &1
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T FdsE & I & ¥ 20
vaeg Paaffeaa &€ aur Sww  Fiw-
Paaw & wTwr 4 ®1 ST (3) ®
wmm‘ uvF whaEaT T
foad- ga® gay  #  Peefwl @1
WE““

MR. SPEAKER: The question is:

‘“That in pursuance of sub-section
(2) of Section 4 of the Official Lan-
guages Act, 1963, the members of Lok
Sabha do proceed to elect, in accor-
dance with the system of proportional
representation by means of the cingle
transferable vote, twenty members
from among themselves to be mem-
bers of the Committee to review the
progress made in the use of Hindi for
the official purposes of the Union and
submit a report to the  President
making recommendations thereon in
accordance with sub-section (3) of
Section 4 of the said Act.”

The motion was adopted.

1219 hrs.
UNION DUTIES OF EXCISE

(ELECTRICITY) DISTRIBUTION
BILL*

THE MINISTER OF FINANCE AND
INDUSTRY (SYRI R. VENKATA-
RAMAN): I beg to move for leave to
introduce a Bill to provide for the
payment out of the Consolidated Fund
of India of sums equivalent to the net
proceeds of Union duties of excise on
electricity to the States to which the
law imposing the duty extends and
for the distribution of those sums
among those States in accordance
with the recommendations of the
Finance Commission, in its report
dated the 28th day of October, 1978.

*Published in Gazette of IndiaExtraordinary Part II, section 2, Dated

12-8-1980.



